Appilirsapur  Stons
Mahal {(Amend-
ment) Bill

for what he has saild and assure him
that whatever point that has been
raised by hum will be referred to the
State concerned and 1f the State con.
siders it necessary the Act will be
amended accordingly

As far as charging of taxes at
different rates 1s ccncerned, the hon
Member will appreciate that that also
18 entirely under the control of the
State Government We cannot inter-
fere 1n that matter He simply want.
ed a clarfication that Mirzapur stone
be classified as sand-stone This
matter, we assure him, will be refer-
red to the State concerned

Mr. Chairman: Is that the reply?

The Minister of Mines and Ol (Shn
K. D. Malaviya): 1 have nothing to
add to what my hon colleague has
said The matter will be referred to
the State Government and I hope they
will accept the good advice given by
my hon friend, Shr:1 Raghunath Singh

Shri V. P Nayar. I could not find
out as to what type of stone it 1s
Unfortunately 1 have not been to
Mirzapur What i1s the chemucal com.
position of this stone”?

Shri K. D. Malaviya: So far as the
sand-stone referred to by my hon
friend s concerned, 1t appears to
me

Shri V, P Nayar' It 1s not a pre
cious stone?

Shri K D. Malaviya: No It 1s sihica,
'ontaining perhaps more atrspace than
vhat 13 contained usually 1n other
tones Physically it 1s not such a
‘ompact stone as other stones are

Shri V. P Nayar: What geological
ige do you attribute to 1t?

Shri K. D Malaviya: I do not ¥now
vhat the geological age of that sand.
itone is, I cannot say.
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Mr. Chairman: Has the hon Mem-
ber leave of the House to withdraw
the Bill”

Shr: V. P. Nayar: No
important Bill

Mr Chairman: I do not think Shri
Nayar means it serzously I think
the hon Mover of the Bill has the
leave of the House to withdraw it,

It 1s a very

The Bsll was by leave, withdrgwn.

1546 hrs

ORPHANAGES AND OTHER
CHARITABLE HOMES (SUPER-
VISION AND CONTROL) BILL,
by Shri Kauash Bihant Lall

Shri D. C. Sharma (Gurdaspur):
Mg Chairman, Sir, I have the honour
to move

“That this House concurs in the
recommendation of Ra)ya Sabha
that the House do join in the Joint
Commuttee of the Houses on the
Bill to provide for the supervision
and control of orphanages, homes
for neglected women or children
and other hke institutions and for
matters connected therewith by
Shn Kailash Bihan Lall, made ix
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[Shri D. C. Sharma]

‘the motion adopted by Rajya
Sabha at its sitting held on the
4th September, 1959 and communi-
cated to this House on the 7th
September, 1959 and resolves that
the following Members of Lok
Sabha be nominated to serve on
the said Joint Committee namely:
Shri Asoke K. Sen, Shri R. M,
Hajarnavis, Shri K. V. Rama-
krishna Reddy, Kumari Maniben
Vallabhbhai Patel, Shri B. L.
Chandak, Shri S. A. Agadi, Dr.
N. C. Samantsinhar, Pandit Mukat
Behari Lal Bhargava, Shri Ansar
Harvani, Shri Bhagwan Din,
Shrimati Renuka Ray, Shri Nek
Ram Negi, Shri A. Doraiswami
Gounder, Shri K. K. Warior, Shri
Khushwaqt Rai, Shri Ram Garib,
Shri Bibhuti Bhushan Das Gupta,
Shri Bhaurao Krishnarao Gaik-
wad, Shri Mohammad Tahir, and
the mover.”

An Hon. Member: Who is he?

. Shri V. P. Nayar (Quilon): Are they
all charitable persons?

Shri D. C. Sharma: It is true, I am
holding somebody else’s baby.

Shri V. P. Nayar: Do not do if.

Shri D, C. Sharma: But I must say
that it is a good baby and I am proud
of being its godfather. There are
many reasons which prompt me to
play that role. In the first place, the
condition of civilisation prevailing in
a country is judged by the kind of
treatment that is offered to its child-
ren. The treatment of children in a
country is the index of the prosperity
and also of the Welfare activities of
the country. For a long time our
country has not paid as much atten-
tion to women and children, specially,
orphans and neglected women, as it
should have done. The simple reason
for that is that we were interested
much more in political matters than
in matters connected with social wel-
fare, But a wholesome change has

SERTEMBER 11, 1959
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come over our country eversince the
attainment of independence. Now my
country is addressing itself very sys-
tematically and very = sedulously to
those problems which are connected
with children who are the best wealth
of a country. In this matter no one
deserves our sympathy and our active
support more than the orphans. I do
not know the number of orphans in
my country; but I know that their lot
is very hard. At the same time, the
lot of neglected women, who are neg-
lected by their husbands or their re.
lations, is also pitiable.

It is true, we have some institutions
for looking after these orphans and
for taking care of these neglected
women. But, I am constrained to
point out that these are very often,
unless they are run by recognised and
well established social welfare agen-
cies, commercial propositions. They
are run by persons whose sole object
is to traffic in the misery of ‘these
orphans, to trade upon the sad plight
of these neglected women. I think thig

" is oné of the stock topics of our novels,

this is one of the stock subjects of
our films, this is one of the well known
themes of our social reformers. In
this matter, I must say, our record
has not been very fine. I know, there
are some institutions run by the Arya
Samaj, by Sanatan Dharma samaj, the
Singh Sabha and Christian societies
that are doing very good work. I
have nothing to say against them.
There are also some institutions which
are run by individuals. I do not take
exception to every such institution
run by an individual. But, I must
say that most of them do not give a
good account of themselves. Every
now and then, we read in the papers
that something tas gone wrong
somewhere, in some institution which
looks after these destitute persons,
whether children or women, and these
awaken our conscience. Thev are a
challenge to our social sympathy. So,
in the light of our social need. in the
light of the fact that we are building
up a social welfare State, in view
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of the fact that we have a Social
Welfare Board and other agencies
which are trying to improve the lot of
children and neglected women, 1
think, this Bill is very timely and
very opportune.

The story of social legislation in our
country has not been a very happy
sfory. It has been very unhappy when
it has been sponsoréd by a private
individual. I do not want to accuse
the Government of anything. But, I
submit very respectfully that the
Governiment generally does not look
with favour upon those efforts of
social reform which private membet's
ih a Legislative Assembly or in the
Parliament make, Either their Bills
are turned down or they are given a
vague assurance that something would
be done in the near future which
would make use of their valuable
suggestions. This happens occasional-
1y, but not very often. I have receiv.
ed assurances of that kind with res-
pect to so many of my Bills. I have
never seen these assurances fractifying.
But, I am glad that Shri Kailash
Bihari Lall has had this stroke of good
Tuek., Good luck is very rare in this
world and any one who has that rise¢
in my estimation.

But, this good luck has come to him
after a series of strokes of ill-Tuck.
For. instance, he sponsored a Bill in
1954 which came up for discussion, for
reference to a Select Committee. But,
the Government opposed it and there.
fore, the Bill had to be withdrawn.
But, Shri Kailash Bihari Lall siicks
it out. He is a very tough and per-

~ " sistent person.

" Some Hon. Members: So are you.

'S‘hri D. C, Sharma:
when compared to him.

I am nothing

>  He again introduced a Bill in 1956.

Then, it came up for discussion, for
circulation for public opinion on
Nevember, 30, 1956. To this, the

Government agreed. I may tell you
that there are three books here with
‘me which show the opinions that were

230 LSD—T7.
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opinions, by and large, and in an
overwhelming degree have been
favourable. For instance, I will read
out one opinion which came from the
District Collecfor of Kottayam. I
think my hon. friends over there will
appreciate this much more than any
other person. He says:

“The proposed legislation is
necessary and is in keeping with
the trends of modern legislation
where the functions of the State
extend into social and economic
fields. The provisions are ace-
quate.”

1 do not want to take a 16t of the
time of the House reading out the
opinions. But, I woulld submit very
respectfully that public men, mem.
bers of legislatures, jiudges of High
Courts, socidl welfare agenciés,
charitable institutions, have expressed
their opinions on this Bill and they
have, on the whole, welcomed the
provisions of this Bill. It is because
this Bill is in conformity with the rieed
of the time, it is in conformity with
the social needs of qur country dnd
our society.

One of the opinions that was given
was that this Bill should be exten-
ded not only to Part A States, but
also to Part B States. Now Part B
States have disappeared and we have
only 14 States. My hon. friend here
from Bihar says that the Bill will
disappear. So, you can understand
how one Member from Bihar views
the efforts of another Methber from
Bihar. I am very sorry fo make
comment on it. In spite of public
opinion being  overwhelmingly in
favour of this Bill) Governnterit
turned it down because it entailed
heavy expenditure. This was a
hurdle created by the Government,
but Shri Kailash Bihari Lall is a
person who knows how to jump over
hurdles. So, he gave a revised ver-
sion of the Bill removing all the
financial implications. o

Shri Supakar (Sambalpur): What

remains?
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‘Shri D. C. Sharma; All the whole-
some provisions for the protection of
neglected children and women re-
main in this Bill,

Shri V. P Nayar: Is it for old
men?

fihri D. C. Sharma: ] think it would
be left to you to bring a Bill which
will deal with old men, and I know
that if you go on speaking at this
rate, you will be older much sooner
than you think !

So, the Bill hag had s0 many trans-
migrations, and in its present form
was presented to the Rajya Sabha by
my esteemed friend Shri Kailash
Bihari Lall, the indomitable Kailash
Bihari Lall, on 8th May, 19580. On
the 21st August, 1959 the sponsor
moved in the Rajya Sabha that this
Bill be referred to a Joint Com-
mittee.. Then somebody raised a point
of order, but that point of order was
also over-ruled, and then it was
upnanimously agreed to refer this Bill

Now ] would submit very briefly
and very respectfully that this Bill
contains many wholesome provisions.
Let me refer to the Statement of
Objects and Reasons. This Bill
fresh ground because the topics
it deals have not been
legislator in this form
say this with emphasis on
in this form. The Bills
have been introduced so far in

Tes

RIREEL
AR

State legislatures and Parliament
been trictive. They have

:
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the executive to deal with these anti-
social and criminal activities, bdut

Homes (Supervision
and Conirol) Bl

all that has been negatived. The pre-
sent Bill is more constructive in its
nature. It does mot deaml with anti-
social activities, but it deals with
conatructive activities connected with
children. This Bill wants orphan--
ages and charitable homes to give
protection to these neglected mem-
bers of our society, but it wants that
the whole thing should be on a proper
basis. It is also a kind of appeal to
all charitably inclined persons to
support these institutions which are
run along proper lines, run in such
a way that they serve the national
interests. This Bill seeks only ome
thing, and it is this, that every State
should establish a Board of Control
for orphanages and charitable homes.

Shri Sinhasan Singh (Gorakhpur):
Has the motion been passed by the
Rajya Sabha?

Shri D. C. Sharma: Yes.

Shri Sinhasan Singh: Then, I
think, if you have no objection, you
might conclude now as there are
other hon. Members who want to

speak.

Shri D. C. Sharma: I am very thank-
ful to you for this very generous
gesture that you have made,

Shri Sinhasan Singh: You may re-
serve the speech for the considers-
tion stage.

Shri D. C. Sharma: 1 thank you
very much for that, but I think the
intention of some of the Members is
this, that they should know slightly
little more about this Bill. Of course.
you know all about it already.

Mr. Chalrman: Order, order
Members should addreas the Chair

Shet D. C. Sharma: I am sorry.

I also want to say one thing, that
on account of this Bill, no exigting
orphanage or charitable hame will
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saffer. Only that type of institution
wil] suffer that is not doing work
along the right lines.

the recognition, maintenance and con-
éuct of homes and generally to
supervise and contro! all matters re-
lating to the management of homes.
This Bill also gives those persons the
power of inspection. If they think
that the provisions of this Bill are

tod with these institutions a thing of
the past.

This Bill also provides for the
management of rccognised homes. It
wants that the management of these
homes should be vested in properly
constituted bodies. And it
that these homes should look after
these children and neglected women,
as long as they are not able to look
after themselves,

Then, thig Bill also says that af
ybody goes against its provisions,
will be punished. So, the powers
the State board are threefold; in
first place, it can grant recog-
; in the secomd place, it can
and in the third place, it can
give such directions as are neces-
when it is going round.

is also provision for making
, and if the Bill is passed, those

E? gg-i'ggus
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rules will be placed before both
Houses of Parliament. I am not
asking my hon. friends to endorse
every word that ig to be found in this
Bill. I am asking them to give their
genersl support to the very wholesome
provisions of this Bill As you
know, Sir, this Bill will go before a
Jomnt Committee, and the Joint Com-
mittee, I am sure, will make due
changes in it, and if necessary, it will
improve it; if it is not necessary
to improve it, it will send back the
Bill as it is.

I am sure that since all of us have
the welfare of children at our heart,
we shall give unanimous support to
this Bill. With these words, I mowe.

Mr., Chairman: Motion moved:

‘“That this House concurs in the
recommendation of Rajya Sabha
that the House do join in the
Joint Committee of the Houses
on the Bill to provide for the
supervision and control of orpha- '
nages, homes for neglected women
or children and other like in-
stitutions and for matters con-
nected therewith by Shri Kailash
Bihari Lall, made in the motion
adopted by Rajya Sabha at its
sitting held on the 4th Septem-
ber, 1959 and communicated to
this House on the Tth September,
1930 and resolves that the follow. -
ing Members of Lok Sabha be
nominated to serve on the said
Joint Committee, namely: Shri
Asoke K. Sen, Shri R, M, Hajar-
navis, Shri K. V. Ramakrishna
Reddy, Kumari Maniben Vallabh-
bhai Patel, Shri B. L. Chandak,
Shri S. A. Agadi, Dr. N. C. Samant-
sinhar, Pandit Mukat Bihari Lal
Bhargava, Shri Ansar Harvani,
Shri Bhagwan Din, Shrimati
Renuka Ray, Shri Nek Ram Negi,
Shri AL Doraiswami Gounder, -
Shri K. K. Warior, Shri Khush-
wagt Rai, Shri Ram Garib, Shri
Bibhuti Bhushan Das Gupta.
Shri Bhaurao Krishnarao Gaik-
wad, Shri Mohammad Tahir, and
Shri Diwan Chand Sharma.”.
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# no doubt that this is a social evil
-which has to be remedied. Supposing
these women are allowed to remain
like this, without any means of liveli-
hood, then with all their good wishes,
with all their good intentions, they
cannot but go back to the same pro-
fession; they will be forced to do the
same job, which is banned in certain
places.

So, my submission is that when this
Bill goes before the Joint Committee,
there should be a proper survey of
this matter. Government phould
institute a committee, or the Mem-
bers of the Joint Committee should
go to some places and see the said
plight of these neglected women and
these small orphan boys, these bloom-
ing boys whom we want in this coun-
try to prosper.

So, 1 welcome this Bill, and while
doing so, I would like that some of
these neglected women should also be
allowed to come and give evidence
before the Joint Committee, so that
they may express their sentiments
correctly and without any fear.

With these words, I support this
Bill, and I congratulate Shri Kailash
Bihari Lall.

it wAERETE (WTTEYR) 99T
W Ated, ag fom g oW ¥
T AR | T, § Q84 F AR
% | 7S A F 91X I T9 FY JuGfrEr
AT F GHAT g%, A § & A
TuTs 391 § f wafy gy @2 dedare
T FE AT § T A AT TAGHT
NAF o Naga Ry am &
TN g AR g R E N gm &
Ig I AT TS | TG AT 4G9 I
femt & fom o & ag aga sy &
g F0 A TE AT, 9% Faar acTe
W FAT AR a1 ag F9 W A g
ST AY g FHAT 7 Fgn, o wwT Sy
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AT TR ATHAST AR fagarst v
§ Ig 1 @Y U &R F A0
f5 ag & = fasa@ #@ =
fagar T 9 L 6 37T T 6 /v
HIEAT § | 99 TF T qHR 7 fqa
mm%agm‘mam%rm@
Fifrfee fa@ @@ R @ WK
T T 2 {6 g G, F9 q FH gL
ot ® 39 THI & AThASGT G T |
AR TS =t dara fagrd ave shAsTS
F FM A FAF L4 a6 & 79 guw g
& G I T ATHRAS §, A 1 91 0
T IU 3@ FT AFT AT § 1 F@T W
arieg AR fawad o § &, 9%
ey 98 C8 FEwal W § NfE
qUR qoal ® W I@ET GW A T
foq S & TP gFFR FT J I
T+ B ANQ A A § ) IgT I W TFR
F & 9K FUFAT & A IT Y TEqm
faafa fem et & 9t & 1
ARk 99w a1 &, o #v F 9 a5 9
T FL 3GT | g TF TE@ F qATH 7,
Sif s o7 HR S & 99T gAT A1
I AL A H 9T FHT 9T, IST FX A
;T g F ey | 99 =9 ¥ 3@
AT SN F A % 9 @ F ae
Wl%ﬂ'ﬁﬂﬁ@ﬁmﬁﬁﬁ
F 1 I A BT AR ¥ 3@ AT qE
M IROAET & | 59 § g1 & O
@ feorwent fegart afgg o ot
T FTH TABHL L FT &, Sarhn
fau 4 g& 9 &1 W7 0 5 g e
TG & 9@, 39 ¥ fog ox faw
1T gy |
g7 WY qF AR A Fg, T FE
f& mreaw AT fagaemt § aenfm
WY gd g FH & 1 TG TF WFL A
e "/ g T &, Serfe It A
TR f&am | I A F T q_h
g froqu oiw @9 & aF )
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® wx qur ¥ wiigd fe o & w9
g o fad § ov oF favamw WX
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1B wre,

[Mx. Drrurv-SPRaxEn in the Chair]

ag 35 & fis ToeTe ¥ e § ww ag few
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ol TG k| TR W F gy ww
¥ ¥ fod aoeTe v ] A e
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Moy ¢ 1 FY FeOd waeen g §
ANy et 7 W aw ¥ Ay o
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Ty v § dfe R o W o
o qrn § e 2w 7 Ot wewrd ago
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Ty gdfer A Qmag t
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¥ wowdt § fr aw ww ay & wOw
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Wheww @ AT § 1 WY e S
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T W atwar g | qE e
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FT 39 AACN fgAl FT TS qHA
FAT 2 ? A9 ¥ o g8 arfaw At §
A I B P T@AT§ 7 ZH A ariEpearT
¥ faafor & 9 3@ 5 S g
ferg wsfrat SuT § Secw fwag @Y
F AT § A A 39 F1 TgT TGT
FLET I TG aF F I F 9@ |l
I A 9T I A @q § femfram §
T gH a8 39T grm &6 S gAY afgq
@ q@ * gfeaa s F &9 JwEr §
T F¥E FoAT Svar § 1 39 F oAy AEL
g afew ofcfeafemt § sz & #%
IV F IF ATEHG Aa ® JET 99497
g W W FrOFA AT § S H
39 & fag fee & guw 90 AR e
q Orq & RS Tar g A8 8, T A
A9 W § AR 7 AT FE @A g,
auer § S99 & fag F8 mme 9@y
21| T g9g A TEY SEAT FATE SR
T I # Ay fow wF | wy WA
TET §

A I&LT 39 a9 w1 B gw
AT § UF THT TG ATAMEL0 IoqH
FX qife ag st amrfos wfirme g
a9 § faaa g 98 g2 sy AR -
fad & 7o faq 1 @ama §9 F qr
& ag Y gara I ARy § O R
Fag A W ST FEA AR SR
>foesma s J&0 g, ag @ F
s wR afz Gar zw A fem @ W@
ara § for ofefefa F qae @ awar )

Shri V. P. Nayar: Mr. Deputy-
Speaker, Sir, I am very glad that
the hon. Member, Shri D. C. Sharma
has brought forward a measure like
this, in his usual fashion. He. has
made substantial contributions in the
field of Private Members’ Bills. I
remember a Bill about Sanyas Diksha
and another Bill for the restraint on
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But the subject is something diffe-
rent from those dealt with in those
peevious Eille After he made his

he referved to certain apinions

seading some ol the opinions that 1
thought it my duty to point out lo
the Mouse what one section of people
in our couniry were hoping to
achieve,

We have already had a taste of that
in Kerala; and today it is obvious,
when I read these, that only one
clags of persong in our country have
vehemently opposed any inroads into
the liberty of such organisations to
nia their organisations It 18 rather
intriguing why

Shrl D C. Sharma: It is pamnful

also

Shrd V. P. Ngyar: 1t i3 very pan-
#ul and it is very intrignng why
ame section of the people claiming to
tun charilshle institutions should
ehject to the move by Goverament
The moast violent lamguage has also
Boen tned bty same of these interests
1 may be pemitiad to resd out some
apinions in ordes %0 show to the
Mouse the danger of allowing such
mterests in our country to funetion to
the detriment of our people. I make
no mistake about it.

Hare in the opinions which have
boen  collectad, I fnd  that omly
this Bill and withowt an exception
the Catholic Rriesthood have opposed

Homes
(Supervision and
Contral) Bill
should small a rat. What dogs this
Very Rev. Father say? He fays:

“l would submit that the pro-
vision of clause 3(2) of the Bill
for obtaining recoguition is up-
called for and unwarranted and is
calculated to affect adversely
humanitsrian work and act asg a
set-back to voluyntary institutions
of charitable nature.”.

The Very Rev. Father 13 worried’
because Parligment {3 taking some
powers of control and supervision..
He goes on:

“Bven apart from a hcence, the
right and authority of the State is
always there to reach at wrong-
doers and punish them adequate-
ly.....Their right and authority
is always there to reach at wrong-
doers and punish them adequate-
ly and I don't see the need of
licensing when the present main-
tenance of orphanages with the
State aid depends on their recog-
nition which in itself 1 should
say amounts to licensing and the
present provision of clause 3(2)
is superfluous.”

“The provisions mn clause 4

Mark the wards, .n case they
wupart religi . tions’

Then, there is Sister Rose Mary,
A.C. Correspondent, St. Joseph's Or-

phanage, Korhikode What does she
say?

‘We protest moest vehemently
against the provision by which
private institutions where reli-
gious instruction is provided pay
be disgunlified for Government
grants”

The Sigtee, theselore, wanty the
Govprnment grants and  also the
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Micence, also the liberty of imparting
religious mstruction For what pur-
pose, we know, as we have seen al-
Teady

Then, there 15 the Manager 5t
rhilomena's Orphanage

“Ihhul.ouru the Government
to drop the Orphanages and
Widows’ Homes Bill For the pro-
posed Bill, if passed, would make
the efficient running of Orphanages
and Widows’ Homes by sincere pri-
vate organisations impossible

They claun to be sincere private or-

garasatioss What non sense 1t 1,
that they do not even allow Govern-
ment to have the power of supervi-
sion and control” Sir, thus 15 a very
long List I shall not bother the House
with more quotations but I must be
permitted to read out some other
names also Thev are

The Manager, Holy Infant Marry's
Orphanage  Vayitun Wyrnad
Malabar

Bony Secretary Indian Conference
of Social Work  Kerala State Of
course, there 1s a st They are all
from Kerala You must know what
these people have been doing 1n
Then, the very reverend A
M. Patrom, SJ Bishop and Chairman
of the Roman Catholic Diocese of
«Calicut. In his statement he says

;

“I{ passed its imphcations and
penalties would be greatly detn-
mental to the establishment and
running of such orphanages and
homes We strongly protest aganst
the provision denymng state aid to

Then somebody wrring on behalf uof
rthe Bishops of Madhya Predesh, Pan.
chmariu says

“T do so at the requests of the
Catholic Bishops having jurisdie-

(W'
and Conirol) Bill

tion in the State of Madhys Pra-
desh ie”

It 15 a State within a State

Ambika-
pur, Jabalpur and Indore who wish
me to mnform you that their views
regarding the proposed Ilegisiation
are identical to those as expressed
n the Memorandum ~

Now, the Bishop of Mysore says—
1t is very interesting to see what the
Bishop of Mysore says

‘I feel confident that the protests
of the Christian hierarchy and the
views expressed by the . religious
(orgamsations—s&ic) conducting or-
phanages and widows' homes will
have the desired effect”

Shri Feroze Ghandhl: What about
the Nayar commumty®

Shri V P Nayar' No prominent
Nayar seems to have bothered about
it.  Then, there is the Mother Super-
1or, Convent of O L of the Assump-
tion, Kollegal, Myzore 1 do not
know what ‘'O L' stands for Then,
the reverend, Mother Superior—not
merely Mother but very reverend
Mother Supenor—Holy Family Con
vent, Nagavall,, Chemarajanagar, the
St Joseph's Convent Hunsur, Mysore
State, the Mother Superior, 8§t
Annes Convent, Sidapur, Shn M
Maryanne Mother Superior Assus
Convent, Tirthapalk P O, Mysore
State, Mother C Sonnean, Mary
Immuculate Convent, Slumoga, Ban
galore, St Philomena's Convent
Mothor Supenior, The BSisters of
Charity, Hassan the Bisters of 5t
Charles, Naimula Hospital, Bhadra-
vati, Bangalore, Shr1 A F D Soum,
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They have tried outside Kerala also
40 s¢e that no inrosd is made by the
Government which prevents them
fram converting innocent people to
something which I do not propose to
describe; they describe it as amount-
ing t the denial of the Fundamental
Rights guaranteed under the Consti-
tution  There are some other opi-
nions also

Why I was keen on participating in
this debate 1s because I see the dan-
ger of opinions expressed by a sec-
tion of the Catholic Buhops and
Catholic institutions What 1= wrong?
I do not say that the Bill by itself
will serve the purpose which my hon
friend Shn D C Sharma wants to
have because we have not provided
for any Governmental aid I know
that for the purpose of discusmon In
this House it was necessary for the
Mover to escape certain  provisions
and therefore, the President’s sanc-
tion would become unnecessary If
that 18 the only objection 1t s all
nght What 1s sought to be made
out 15 a case for such orphanages and
such institutions where the destitute
and the infirm are looked after to be
better looked after and better pro-
tected and better controlled. I know
certaxn institutions hke this I re-
member to have visited one of the
mshitutions supposed to be an or
phanage 1n Madras which some hon
Members from Rajasthan also visited.

¥t
FE
E
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table Homes L
(Supervision and
Control) Bill

Sisters and Fathers leading the pro-
cessions. They want freedom for
that They do mot want the Gov-
ernment to enter into their organisa-
tions Having regard to the activi-
ties of the Catholic ingtitutions, es-
pecially in Kerala, it is all the more
necessary that the Government
should teke more powers for com-
trojing such organisations if they in-
dulge 1n sucll very bad actions. I can
give any number of instances 1 do
not say that all institutions are like
that. These institutions have beem
made a tool 1n the hands of certain
people end of late they have come
more and more openly into politics.
I warn the country of this danger. We
must all stand unrted agamnst such
aggression from people within our
country also  Therefore, I support
Shnn Sharma’s Bill end I would re-
quest the Joint Committee not merely
to go through the various provisions
of the Bill but to make some surprise
visits to some of these institutions to
find out what 15 really happening in
these institutions

Shri L. Achaw Singh (Inner Man:-
pur) Mr Deputy-Speaker, ¢ths Bill
is 2 Bill which has been recom-
mended by the Ra)ya Sabha for re-
ference to the Jomt Commuttee. 1
submit that 1t deserves our support
and concurrence This Bill provides
for the supervision and control of
the orphanages and other charitable
homes in the different States I be-
long to & Union Territory We have
no legislature  Several States hawve
passed laws regarding the welfare of
the children and the destrtute There
are other Acts also which provide for
the social welfare of the neglected
children and the mmors in moral
danger Now, the Union Territories
have no such laws Recently, the
Home Minister referred a draft Bill
on children’s welfare to the respective
advisory committees But [ feel thatit
will take a long time to have the Act
enforced  Yet, there are a number
of orphanages and charitable homes
n the Union Territories and they
need supervision and ocomtrol Yy
somebody There iz no law in these
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Union Territories to have this control
and supervision over the orphanages
and other institutions. That is why
I feel that this measure is very im-
portant and necessary. The various
Acts in the several States regarding
child welfare do not cover the whole
country. Half the country may be
covered but the other half is still
without any special legislation for the
welfare of the children.. The pro-
gress in the actual implementation of
the various provisicns of these Acts
is also disappointing. Only in the
big cities like Calcutta, Bombay and
Madras, voluntary efforts are made
for establishing certain institutions
for the welfare of the destitute peo-
ple. It is in these institutions that
they have been implemented to a cer-
tain extent. Still, in the other parts
of the country, there are a large num-
ber of orphanages and charitable
homes and we require more and more
of them. These institutions can help
in giving protection to the unprotected
if they are properly run.

The Bill requires that in every
State Government should establish a
Board of control for these orphanages
and charitable homes. The Board
can certainly help, of course, in bring-
ing about uniformity in the standards
of the performances of these institu-
tions and the workings of these Acts
in different States.

It may be noted, Sir, that the
standards are different in the differ-
ent institutions in all these States.
We have to lay down minimum re-
quirements for the health and educa-
tion of the children and women in
these institutions. The Bill seeks to
provide for a uniform policy regard-
ing all these matters.

Then, I submit that the Joint Com-
mittee should consider another aspect
of the problem. There are disparities
between one Children’s Act and san-
other. For example, a child may
mean a person below the age of 14,
16 or 18 depending on the State. Some

State Acts have no chapter dealing ‘;:“

SEPTEMBER 11, 1959
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with offences against children, and
most of the State Acts have no pro-
vision regarding victimised children.
There are also rules governing em-
ployment of children, treatment of
delinquent children, protection of des-
titute and neglected children, rescue
of children in moral danger and other
measures for the health, education,
safety and welfare of the children.
These rules are scattered over seve-
ral Central and State Acts. There is
no reason for thinking that the needs
of the children are different in differ-
ent regions.

I submit, Sir, a minimum of ser-
vices must be worked out, established
and maintained. In that case these
services would be available uniform-
ly to all the children in all the
States. It is a national necessity
that we should have a uniform code
and we should have a comprehensive
code for the establishment of these
services. The Acts do contemplate
enlisting the co-operation of volun-
tary institutions for work under the
Acts, but there is not yet any uniform
policy in all these institutions who
care for children. They must all
come under sufficient supervision and
control, and they should conform to
some prescribed standards. If we
believe in some scientific methods,
then we must also be faithful to the
scientific standards. The Joint Com-
mittee should consider the question of
welding the different programmes
for child welfare into a single unified
process. To deal with the several
problems of children in different bits
and compartments is to miss the
totality of the conception of child
welfare.

The Statement of Objects and
Reasons says that no existing orphan-
age or charitable home is to be dis- .
turbed by the enforcement of this
Act. I am sure the Control Board is
not going to interfere in the day to

. day working of these institutions. It

only seeks to regularise the manage-
ment of these institutions through . a
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Union Territories to have this control
and supervision over the orphanages
and other institutions. That is why
I feel that this measure is very im-
portant and necessary. The various
Acts in the several States regarding
child welfare do not cover the whole
country. Half the country may be
covered but the other half is still
without any special legislation for the
welfare of the children.- The pro-
gress in the actual implementation of
the various provisions of these Acts
is also disappointing. Only in the
big cities like Calcutta, Bombay and
Madras, voluntary efforts are made
for establishing certain institutions
for the welfare of the destitute peo-
ple. It is in these institutions that
they have been implemented to a cer-
tain extent. Still, in the other parts
of the country, there are a large num-
ber of orphanages and charitable
homes and we require more and maore
of them. These institutions can help
in giving protection to the unprotected
if they are properly run.

The Bill requires that in every
State Government should establish a
Board of control for these orphanages
and charitable homes. The Board
can certainly help, of course, in bring-
ing about uniformity in the standards
of the performances of these institu-
tions and the workings of these Acts
in different States.

It may be noted, Sir, that the
standards are different in the differ-
ent institutions in all these States.
We have to lay down minimum re-
quirements for the health and educa-
tion of the children and women in
these institutions. The Bill seeks to
provide for a uniform policy regard-
ing all these matters.

Then, I submit that the Joint Com-
mittee should consider another aspect
of the problem. There are disparities
between one Children's Act and en-
other. For example, a child may
mean a person below the age of 14,
16 or I8 depending on the State. Some
State - Acts have no chapter dealing
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with offences against children, and
most of the State Acts have no pro-
vision regarding victimised children.
There are also rules governing em-
ployment of children, treatment of
delinquent children, protection of des-
titute and neglected children, rescue
of children in moral danger and other
measures for the health, education,
safety and welfare of the children.
These rules are scattered over seve-
ral Central and State Acts. There is
no reason for thinking that the needs
of the children are different in differ-
ent regions.

I submit, Sir, a minimum of ser-
vices must be worked out, established
and maintained. In that case these
services would be available uniform-
ly to all the children in all the
States. It is a national necessity
that we should have a uniform code
and we should have a comprehensive
code for the establishment of these
services. The Acts do contemplate
enlisting the co-operation of volun-
tary institutions for work under the
Acts, but there is not yet any uniform
policy in all these institutions who
care for children. They must all
come under sufficient supervision and.
control, and they should conform to
some prescribed standards. If we
believe in some scientific methods,
then we must also be faithful to the
scientific standards. The Joint Com-
mittee should consider the question of
welding the different programmes
for child welfare into a single unified
process. To deal with the several
problems of children in different bits
and compartments is to miss the
totality of the conception of child
welfare.

The Statement of Objects and
Reasons says that no existing orphan-
age or charitable home is to be dis-
turbed by the enforcement of this
Act. I am sure the Control Board is
not going to interfere in the day to
day working of these institutions. It
only seeks to regularise the manage-
ment of these institutions through . a



7900 Grphanager mu.n and other Chariteble 7930

[ drows )

sl dwind et §1 o
TR}, AN WA §
wg ey § vt oy RAfire 1ok st
gt vt § av o wfger wat F, oy
vt &, age o fexat ol omft €,
1 &7 oW Jywrc g § ) dfew
e § ag any vy wfy § Fe firar Fraorer
¥ wgw ¥ QX @ o §, I g W
€ oY oo ek o worg & Gt st
& wrw ¢ @ § 9 I dea § Tiw
&7 8% woTe ¥ e T w@ eI
& yraraw SaTT TR &1 Iy deard
of { o wiforw deand § At oy W
R W seadt N wEw w@ A
T T IgwT Hew W W@ ¥, T
o ot sy o & e ® woar of aeR
ol ¥ o @ wd | W fad
ey o ® § e iy o we
B N g g w F wwh § o
ot wwR arelt §, o et o 2w
AT I W i, I W ww, I W
oy ev @, Wit @t el @
NI AW AT e W T
deard & WY, I wnEl § o
@ gt awt afosgt Gt a1 wfgend
|, = § o a@, &R B o
fowr Yenfe &1 wre Y wWewy A §,
ANgivsisAhitafl mamd
Frroely Tvlt 1w fird A% off A
et & v o Gy fomr §, F
faw w1 wwda w g

ey ww & g geTe v faitas
Tt T fe
‘aritw T folw §m” ¥ TR gw
O A o fiewr 7 TR v oY wour
t 1+ Wi wgw & sved gt wwt
Yo ¥ fud §, wfgael & searw
& frd §, v fard v Wt w1 YA
w &% & ww f, aw fe g # v
T e wenw Y fnderdy o £,

. { {Supervision
'::M i

A wwr s e o ey o
wfoust @ tw wiw  qu-Afere e
T8, AT ST oy, wvw weorw wfidy
dar oIk o Ry v A wwar § ¢
v fird & sre wiiefr & oy wrer s
i ...

16 hm.

[Smmx Barman 1 the Chair]

o o wo wwt : figdhor By oY
T T A TR W ?

ot dwremw T - @ e
§ & v afufe & wgar g
fe vu frw o W ¥ T AT Y
wour § Wit oY oo W@ Iw W o
firelt gut o & wr w0 ey
g & ot 7 qur w1 § A fs gk
T R AT I ® § &
o § fis TgR guT W I ot frwered
# grow ff 3w ¥ g9 g FR o
waer feat ot 81 g e oA
arft # s & qu wfe a8
vt off, W WY g & W age aw fan
§ o e F v g fewarsh
w1 o, B PR I W GO oo
o, WAIIOE T R e wr
¥ wm T &, @1 W & qfowe ¥ ww
ST &, TAT Y W% T AN oy f ey
wolt ff oY wwieefiy & 1+ Rfew Ao
ww § fs wa oot o e F
wfwere fear § o1 w@ oo & ] aw
ol g gy O fawwrd it 9 e
W WF ST it arddy | dfen gy &
i fwed @ weht § forr & enfiret
& qver i oft ), AV Wi & o
am ¥ o faewd gilY, I 1 e
fw wo wely § o Qe o e
wfigerd agar ot gift forr & fod ware
# ol wyre mft §, v fd ag w3
avarqa v a1 wkfs sy ® e fav



y, U Orphanages BHADRA 2, 1881 (SAKA)

et R forf N mwm &
fodl Y% went ol wifgd ' W W
feltr g v wg WY, wfguraw wg
wowar § | & guwen § Ry e
o« fadt g Y ot W e
gt wre wedwTe fed a il

afwht wardy g WAR Wk
ot o i wgm wfigd

.y dfremew ww ;W@ oA @
& e wfufy & wg Frdes s g
aF Wt aft A1 Qar v qw AT A
war winfn & ovsl W o aw W
genr o Afer wht Foam g
fsag i N §ag Swaft 4

v fris 7 feat mar § f
ot wrrerg v, W oft wfgEeew g,
7w ¥wey ¥ fod 0w saew afsfir g,
wu wfex fodiw & o7 s gy
w ok ufesr difan 9 | xo ¥ fag
o w1 qure § fs v@ ¥ fad o afafe
e w1+ & At tm et o
wang | ¥frFarew § fear mar
ve ofefr & N oewr g vy e
oad & ora ¢ g B 1 A Ewwar
§ % Y@ were e et 1 vy
ot otd arelt waew wfufa & gro §
Srr ot o T afory aga wvay
oo <fareed A WY 1 4y o
W erh avew ff Q% i @ @
04 o, T, T ¥ s@
weur waft 1 agt v wwow wfufy &
frd fweed ¥ad ¥ gro I el
W o ans §, 30 o oy afk agi av
otk eeplty arnfus deor ). &9 f
T wgw Jwdw N § 0 fx wr
e 7 Wt flw feve 7 &
gt ¥ afewr ¢, fefigwe afaedz
wiy ¢+ a0 @ Pk ¥ e
¢ YT ¥ woy wit IW T &

and other Chari- 7912
teble Homes
(Supervizion and
Control) Bil

AY grnfore wrw & oA § &
o 976w § e arnfas v e
e A A ¥ wid o, G/ S oy o
fir aaT ot a1 £ 9 §F ar forwy
fs aroal & v feeraredt ), g8 0¥ Y
AN HW wgafafe ¥ @ AW
® qamw sed vt wifge, % Ao
qur ¢

O T A ag g fe e
g ¥ ot et i wfigerat & ST
¥ foq dear weft, sa fagenwr Wi
TN ¥ & e oF O e S
Fr Afa I N ure w e a1 Ao

&@ € e § 1 waw Faei ¥ oY
o O s I S T N 7 vl
78 &% ¥ wo AT A g W A
wn § v A ag @ sfafafe
i @ wifed wefa denr ¥ g
T A W7 o @ Wi d sufer o
o W s grents s $YSve ff wns
§ ffer wrw v & w@l § W
a8 § W\ e s STat 3 syfier
v & feawedt 83 §, w faeeY B
awet ¥ I ¥ o § an fay e
wo e § B ag W awat & K7

« feawedy 84 a&t A ¢, 8
ot #Y Arrrlt T O § T
Tra § w fedy sewr & gra § Wi
¥ o ¥ avwe sy W vg 0
e R d R Wi« -
s firkaw &t 3t wre & o § T



13 Dl SEPYRMBNR 1\ g - dad oo CREMIBE  mpcq

[ sroi @)
¥ & ag wew grar § s oy daw
271w, frraat o frgwer wodt & fag
& o farer & v 05 F 23 fiea g
t-._.
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Roard to afford protection to the
ofphans and widows and to that
end bear all responsibility for the

ng, maintenance, supervision
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Shri Kodiyan (Quilon—Reserved—
Sch. Castes): Mr. Chairman, I am
very glad to support this Bill. From
the discussion in this House, it is
clear that almost every section of the
House is whole-heartedly supporting
the idea behind this Bill. The vari-
ous charitable institutions and or-
phanages in ‘our country have some
background. Because of the negli-
gence and disregard shown by Gov-
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ernment as well as by those at the
helm of affairs in society towards the
sufferings of the weaker and unfor-
tunate section of the society, some-
body had to take up their cause and
something had to be provided. So,
naturally, some institutions with their
humanitarian outlook came forward
and started here and there some ins-
_titutions to provide shelter to these
unhappy people.

I am not against any such institu-
tions which are now engaged in this
humanitarian work in ‘our country.
But considering our experience of the
working of the various institutions in
the country that have been engaged
“in "this kind of work, we cannot feel
happy over the actual working of
these institutions. In the name of
humanitarian service, charity and
protecting the ill-fed and ill-clad, all
kinds of malpractices are going on in
certain institutions. I do not blame
that all these institutions are not run-
ning in a proper way. In the name
of some institution, certain sections of
the people are taking undue advan-
tage for their personal ends. In
several cases. the funds of the institu-
tions are being misused. Certain ins-
titutions take a very sectarian stand
and give these benefits only to cer-
tain religions or communities. That
also we have come across in the past.
In spite of these defects and mal-
practices, they have done a sort of
service, which should not be taken
away.

The sole intention of this Bill is to
introduce certain kinds of supervision
over the functioning 'of these institu-
tions. Today neither the Govern-
ment nor public organisations take the
responsibility of looking after these
unhappy and unfortunate people. So,
these private institutions are practi-
cally left to their own whims and
fancies. Nobody is to question them
and they are answerable to none.
This sort of thing cannot continue.

So far as the Government is
cerned, it is highly regrettable

cen-
that
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even though we are in the midst of
intensive planned development work,
this human aspect of the question
has been more or less neglected.
With regard to child welfare—] am
not talking about the orphans alone—
teking the children of the country
who are to become the citizens of the

- future, who have to shoulder the res-

ponsibility of running the administra-
tion of the country, even those child-
ren are not today looked after, pro-
perly. We are spending crores of
rupees for various developmental
activities in our country. But if we
look into the Five Year Plan and the
provisions allotted for various deve-
lopmental work, we will find that for
child welfare a comparatively small
sum has been provided for. From
that we can know that that aspect has
not been taken seriously enough by
us to have a definite policy of deve-
loping the health of our children, to
mould their character to make them
become real and worthy citizens of
our country. So, if that vital aspect
of the question has not been given
due attention, we can very
imagine what the position would be
when we come to the question of poor
orphans, the ill-clad, ill-fed, wunfor-
tunate sections of people of
society, in whose case the negligence
is more revealing. Therefore, I
would submit that this aspect of the

deration seriously, and I am person-
ally of the opinion that if any attempt
is being made to strangle the working -
of the private institutions which are
engaged in this humaniterian service
that would create difficulties.
I
But, according to this Bill, if the
working of these various charitable
institutions is to be properly guided
and properly administered, some kind
of governmental supervision is to be
enforced. I maintain that this kind®
of supervision by the Government
would not in any way adversel
affect the institutions that are  now
working in the country. So, the fear
expressed by various heads of Catho-
lic institutions cannot stand at all

our |

well *

-

‘question has to be taken into consi-* :
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am afraid it will come to
milions. Then, if we take into
shoount some cotnmunities like Sche-
duled Castes and Harijans as ill-clad
and {li-fed, the number will be atill

"

1

8o, in order to protect these peo-
ple, privite institutions will not be

to perform their responsibilities
funds may not be available.
Therefore, it is the duty of the Gov-
emment to come forward to assist
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[Mr. DepUuTY-SPRAKER in the Chair]
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The Deputy-Minister of Law (Shri
Hajarnavis): The attitude of the

Government towards this Bill was. '
- stated by the Law. Minister in the

other place. He. stated there that
the Government did not oppose the
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Bill and left it to the vote of the
House.

1 join with Shri D. C. Sharma
wholeheartedly in the tribute that he
paid to the sponsor of the Bill, Shri
Kailash Bihari Lall, for his persist-
ence, his zeal and public spirit which
actuated him in making attempts over
years in putting a measure like this
on the statute-book. But, Sir, a word
of explanation on behalf of Govern-
ment is necessary. He had, as Shri
D. C.  Sharma has stated, started with
the legislation on this subject some
time in 1933. But Government at
that time could not see their way to
accept that Bill stmaightway.

As is well known, the legislative
topic relating to this Bill falls in the
Concurrent  List. Therefore, the
States can legislate, and the Centre
also can legislate. But the machin-
ery which is to implement the Bill
must necessarily be the State machi-
nery. The question, therefore,
would be whether it is proper for us
to put additional duties upon the
State Governments without their con-
currence; secondly, they might as well
say that we must contribute to the
expense.

Another factor which must be taken
into consideration is that many of the
States have their own  legislation,
which covers a wider area than the
present Bill. But it was pointed out
to us, and it went a long way
towards persuading us, that an all-
India Bill which set a model pattern
for all the States would be very use-
ful.

Those who think that Government
had rejected the earlier Bill without
adequate reason might compare the
older Bill with the present one. Shri
Kailash Bihari Lall himself very
graciously told the other House about
the help which the Law Ministry had
given to him in putting his proposals
in the present form. If we have made
a little improvement in the original
Bill that he had framed, then our
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opposition to the original Bill was fo
a large extent justified. L

It had been said that this Bill is
likely to encroach on private charity.
We had, therefore, to strike a balance
between providing supervision on the
one hand, so that these institutions of
charity are not a cover for anti-
social and criminal activities, and~ ‘on
the other hand, seeing that we do:not
put undue fetter upon individual
social service or dry up the sources
of private charities. 1 believe; in the
present form, the Bill strikes a gold-
en mean. The Bill will now go
before the Joint Committee, if the
House approves, and there we shall
avail ‘ourselves of the wisdom of the
Members of the Joint Committee.

Mr. Deputy-Speaker:
1S:

“That this House concurs in the
recommendation of Rajya Sabha
that the House do join in the Joint
Committee of the Houses on the
Bill to provide for the supervision
and control of orphanages; homes
for neglected women or children
and other like institutions and for
matters connected therewith by
Shri Kailash Bihari Lall, made in
the motion adopted by Rajya Sabha
at its siftting held on the 4th Sept-
ember, 1959 and communicated to
this House on the 7th September, .
1959 and resolves that the following
Members of Lok Sabha be nominat-
ed to serve on the said Joint Com-
mittee, namely: Shri Asoke K. Sen,
Shri R. M. Hajarnavis, Shri K. V.
Ramakrishna Reddy, Kumari Mani-
ben Vallabhbhai Patel, Shri B. L.
Chandak, Shri S. A. Agadi, Dr. N.
C. Samantsinhar, Pandit Mukat
Behari Lal Bhargava, Shri Ansar
Harvani, Shri Bhagwan Din, Shri-
mati Renuka Ray, Shri Nek Ram
Negi, Shri A. Doraiswami Gounder,
Shri K. K. Warior, Shri Khush-
waqt Rai, Shri Ram Garib, Shri
Bibhuti Bhusan Das Gupta, Shri
Bhaurao Krishnarao Gaikwad, Shri
Mohammad Tahir and Shri Diwan
Chand Sharma.”

The motion was adopted.

The question
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